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. BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, @
; _PRINCIPAL BENCH, NEW DELH]
Execution application No. 11/2023 1In Original Application

No. 89/2021

In the matter of:
Varun Vs Govt. of NCT of Delhi & Ors.

COMPLAINCE AFFIDAVIT ON BEHALF OF DEPARTMENT OF

ENVIRONMENT, GOVT. OF NCT OF DELHI WITH RESPECT
TO ORDER DATED 22.11.2024

IT IS MOST RESPECTFULLY SHOWETH:

1. The Hon'ble Tribunal took up the above referred matter on
22.11.2024, has directed to place on record the VDS along with the
affidavit of the competent authority. In that affidavit, the GNCTD will
also disclose who was the competent authority that had approved the
VDS, if any, framed by the Committee and the Authority that had
directed the implementation and manner of implementation of the
said VDS.

2. That, that as per the decision recorded in the Minutes of Meeting of

the Committee (constituted under the Chairmanship of the then
Secretary (Environment) with CEO DJB, DC(South West), Divisional
Commissioner, Chairman CGWA and Secretary, IFCD as members,
in compliance to order dated 03.09.2013 in O.A. No. 108/2013), held




D

permissible borewells/ tubewells Operating in City, a period of 3

months was given for voluntary disclosure of bore wells/Tube wells in
Prescribed format devised by the DJB.

. That , thereafter, as per the decision recorded in the Minutes of next
Meeting of the Committee held on 21.4.2014 (Annexure 2), an
advertisement in néwspaper was to be issued by Department of
Environment, Govt. of NCT of Delhi for voluntary disclosure of tube
wells / bore wells within 3 months. For voluntary disclosure
applications shall be submitted in Office of Delhj Jal Board (Hq.). The
application form for disclosure shall be made available on DJB

website. No fee shall be charged for submitting application.

. That, accordingly, public notice was advertised by Department of
Environment, GNCTD (Annexure 3). The Voluntary Disclosure
scheme was started on 23.4.2014 extended up to 23.10.2014. The
scheme was further extended up to 31.12.2014 then till 31.3.2015 on
request of DJB.

. An action taken report was also submitted by DJB vide date
29.01.2014 (Annexure 4), wherein it was informed that the format of
application for registration of all the existing energised Ground Water
abstraction structures has been put up on website of DJB for

voluntary disclosure of Tube wells by the pubilic.
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6. It is requested to this Hon'ble Tribunal that the present affidavit may

kindly be taken on recorq.

(Nigam Agarwal)
Director (Environment)
Government of NCT of Delhi
Delhi

Dated: _ December 2024

ATTE D
c
GOVT, OF F DELHI

£ 5 DEC W0
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f /1&}“4&“ DEPARTMENT of ENVIRONMENT
LA ‘% o Govt. of NCT Delhj
& 6" Level, C-Wing, Delhi Secretariat
r P Estate, New Delhi

Telefax: 23392029

F.10 (133)/Envi2013/ £ )5 5 - 6129 Dated: ,, ,, 20/

pov,

-
Subject: Minutes of fourth meeting for compliance of National Green Tribunal
order Dated 03.09.2013 and 30.10.2013 ip Application No. 108/2013, National
Green Tribunal Bar Association v/s NCT of Delhi & Ors at Conference Room of
Environment Department, under Chairmanship of Secretary (Env.).

Yours Faithfully

A & g
(Dr. Anil Kumar)
Director (Env)

Encl:- As above

To,

1. The Chairman, Central Ground Water Authority, Ministry of Water Resources,
West Block-2, Wing-3, Sector-1, R.K.Puram, New Delhi-110066.

2. The Secretary, Department of Irrigation and Flood Control, Office of
‘Development Commissioner’, Govt. of NCT of Delhi, 5/9, Under Hill Road,
Delhi-54,

3. Divisional Commissioner, Revenue Department, 5, Sham Nath Marg, Delhi -

' 110054. ,

4. Chief Executive Officer, Delhi Jal Boarg, Varunalaya Phase-Il, Jhandewalan,
Karol Bagh, New Delhi-110055.

5. Deputy Commissioner (Revenue), South West District, Old Tax Building,
Kapashera, New Delhi-110037.

Copy to:

1. PSto Secretary (Env.), GNCTD.
2. PA to Additional Secretary (Env.), GNCTD.

61L’/




1104
Minutes of the fourth meeting for com liance of Na
order Dated 03.09.2013 and 30.10.2013 in_Appli
National Green Tribunal Bar Associjation vis NCT

tional Green Tribunal
cation No. 108/2013,
of Delhi & Ors held

under the Chairmanship of Secretary (Environment)

on 08.11.2013.

Secretary (Environment) at the outset welcomed the Committ
the Senior Officers from Central Ground Water Board (
Flood Control Department, Delhi Jal Board (DJB), O
Commissioner.

List of participants is at Annexure-|.

After detailed deliberations with respect to NGT order dated 03.09.2013
followed by order dated 30.10.2013, following recommendations were made

by the Committee in pursuance of directions made by NGT in above
mentioned orders :

1. To chalk out complete plan to prevent unauthorized and illegal use of
underground water as well as its regulations keeping in mind the
notification dated 12" July, 2010 :-

It was felt that control & regulation of illegal & unauthorized extraction
of ground water has to be done by active involvement of all stakeholders
i.e. DJB, Divisional Commissioner, DCs of Revenue Districts, CGWSB,

Transport Deptt and Delhi Police. Committee recommended following
measures:

(i) Mandatory registration of all water tankers supplying water in Delhi with
the Delhi Jal Board. DJB shall also ensure mandatory installation of GPS |,
in all tankers enabling monitoring of their movement in Delhi. The
registration & GPS of water supply tanker shal| be randomly checked by
the Delhi Police & the Transport Department for ensuring that no tanker
without authorization / registration with DJB & GPS installation operates
in Delhi. Delhi Police & Transport Deptt shall be asked to ensure strict
compliance.

(ii) It will be appropriate to ban the movement of drilling rigs/ machines in

Delhi without having permission of the concerned DC (Revenue). All
drilling machines owners, contractors & t
mandatorily registered with the office of thea 3
(Revenue). No digging of borewells/t
unregistered person and without th
Dy. Commissioner (Rev.), Delhi Poli
directed to ensure strict compliance.

heir operators shall be
rea Deputy Commissioner
ubewells js to be carried out by any
€ Permission of the Delhi Jal Board.
@ & Transport Authorities shall be

ee Members and
CGWB), Irrigation and
ffice of the Divisional

)



(iii) Control Room shall be set up in Divisional Commjssi '

(Revenue) for registering complaints regardin
and illegal boring/groundwater drawal. The B
Commissioner (Revenue) shall ensure further

dated 12" July 2010 With the help of the
Commissioner of Police,

(v) A Groundwater Cell shal

| be constituted in DJB for Proper management
of ground water in Delhi.

2. Collation of complete data of all illegal as well as permissible
borewells/ tubewells Operating in NCT Delhj :

(iii) Once the above survey js completed a sche

Mme to regulate these
borewells/tubewells shall be made in con

sultation with CGwWSB




»t

1986, Deputy Commissioner (Reae1199 of each revenue area, Govt, of

Delhi, has already been appointed as the “Authorized officer”
delegated with the power of dealing with other issues such as chec
violation, sealing illegal wells etc, including grievance redressal relate

and
king
dto

ground water, based on the recommendations of the Advisory

@

Committee.

(if) All Borewells falling outside the ambit of the regulation scheme shall be

sealed by the concerned area Deputy Commissioner.

(iii) Further, all the building and construction projects seeking

Environmental Clearance (Builtup area above 20,000 sq mt.) need to
submit the proper linkage of water supply for construction purposes.

(iv) Committee recommended that on the spot penalization power be

(i)

(ii) Delhij Pollution Contr

. Measures to prevent pollution as well

delegated to Officers for imposing a flat penalty of Rs 1 Lakh for the first
violation as a deterrent. For any subsequent offence a penalty at the

rate of Rs 5000/day may be allowed to be imposed from the date of first
violation.

Fixing of water meters on the tubewells and for fixation of the cess on
groundwater usage:

Once the complete data of tubewell /borewells in Delhi is collated by
carrying out the survey as directed by the NGT, and the permissible
borewells /tubewells shall be directed to install water meters as per
specification and timeline prescribed by the DJB. As far as imposition of
cess on groundwater extraction is concerned, an appropriate policy
needs to be put up for approval before the Government by DJB.

as check levels of ground water
in Delhi:

Delhi Government has taken various steps such as implementation of
interceptor sewer project, revival and rejuvenation of water bodies,
Séwerage provision in  unauthorized Colonies, promotion of
decentralized waste water treatment, monthly Monitoring of CETP, STP

and Ground Water etc for controlling & Préventing water pollution
(Details are at Annexure I1).

ol Committee (DPCC)

takes Necessary action under
er (prevention and co

the provision of Wat ntrol of Pollution Act, 1974 for

any water pollution .

1
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i) Random sample will pe drawn at outfa areas of STPs and CETPs to
check the treated water quality.

Resources, GOl and Compromised of Chairman- CGWB as head and Chief
Executive Officer of DJB, Representatives of Department of
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ATTENDENCE SHEET

Sub: Meeting for compliance of National Green Tribunal order Dated 3.9.2013 and
30.10.2013 in Application No,. 108/2013 . National Green Tribunal Bar Association
v/s NCT of Delhi & Ors in the under chairmansh

ip of Secretary (Environment), 6"
Level, C-Wing, Delhi Secretariat, New Delhi-110002

Date / Time 08.11.2013 at 03:30 PM

S.No. Name & Designation Name of the Deptt ]

1. Sh Arvind Ray, Pr. Secretary Irrigation & Flood Control
Deptt

2. Sh Dharampal, Divisional Commissioner

Deptt of Revenue

3. Mrs Debashree Mukherjee, CEO Delhi Jal Board

4, Sh. Nikhil Kumar, Distt Magistrate / Dy. | Deptt of Revenue
Commissioner

5. 'Sh Vivek Kumar Tandon, Addl Standing Council | Delhi High Court
of NCT

6. Sh Sandeep Mishra, Member Secretary

Delhi  Pollution Control
Committee

T. Sh MCT Pareva, Chief Engineer Irrigation & Flood Control
Deptt

8. Sh Arun Kumar, Member Secretary CGWA

9. Dr. Anil Kumar, Director

Deptt of Environment

10. Sh Sanjay Saxena, Sr. Engineer

Irrigation & Flood Control
Deptt

11 Dr. Chetna Anand, Scientist S i

Deptt of Environment




" Implementation of Interceptor Sewer Pro;

Garden Society is the nodal Agency for the water bodies.
* Appropriate Sewerage management system will be provided in 186

systems (STP/ ETP) with treated wastewater reuse in flushing,
cooling, horticulture etc. has been given to industries, hotels,

installed so far.

* There are 13 Common Effluent Treatment Plants (CETPs) catering 17
industrial areas with total operational Capacity of 47 MGD for the
treatment of industrial effluents.

* Delhi Pollution Control Committee monitors the groundwater quality
(36 locations), on monthly basis.
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Kindly refer the minutes of the fourth meeting of the Committee ,constituted by National .
Green Tribunal vide order Dated 03.09.2013 in Application No. 108/2013, National Green
Tribunal Bar Association v/s NCT of Delhi & Ors, held on 08.11.2013 under my Chairmanship
(Copy enclosed) for compliance of NGT order dated 03.09.2013 and 30.10.2013.

National Green Tribunal vide order dated 12.11.2013 has granted six weeks time to file
the report (copy of order enclosed). Certain decisions which had been taken in the fourth

meeting require immediately necessary action by your department for compliance of the NGT
directions.

Being the member of the above said Committee, | request you to kindly take necessary
- action and send a compliance report for placing before the Tribunal at the earliest.

; - Sanjiv Kumar
She Sugod Cuaeplg PRI P
1. The Chairman,
Central Ground Water Authority,
Ministry of Water Resources,
West Block-2, Wing-3, Sector-1,
R.K.Puram, New Delhi-110066.
- . \'
e Thz.{Secretary. -S/L‘ AW vl P\O'd
Department of Irrigation and Flood Control.
Office of ‘Development Commissioner,
Gowt. of NCT of Delhi, 5/9, Under Hill Road, Delhi-54.

G 2 (
3. Divislonal Commlsslonéif" L havam f‘ AN
Revenue Department, 5,
Sham Nath Marg, Delhi - 110054.

4. Chief Exccutive Officer, NEPA
Delhi Jal Board, Varunalaya Phase-II,
Jhandewalan, Karol Bagh, New Delhi-110055.

e M “\MCM

|8
V(o e
5. Deputy Commissioner (Revenue), \\‘ ‘\f/\\,\,l
South West District, Old Tax Buildingy +
Kapashera, New Delhi-110037.

FL

o
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D MUEN |
EPARTMEN}IAL ENVIRONgyy STt
6TH Govt. of NCT Delh;j ¥

Level, C-Wing, Delhi Secr
IP Estate, New Delhij
Telefax: 23392029 o

F.10(159)/Env/2013 / 9¢7 8 968 S

etariat .

Delhi & Ors,

Kindly f|nq enclosed minutes of the meeting of the Committee, constituted by National
Green Tribunal vide order Dated 03.09.2013 in Application No. 108/2013, National
Green Tribunal Bar Association v/s NCT of Delhi & Ors, held under the Chairmanship of
Secretary (Environment) on 21.04.2014, for further necessary action please.

Yours Faithfully

Encl: As above QAVJTQAWL,

(Dr. Anil Kumar)
Director (Env)

To,
1. Chairman, Central Ground Water Authority, Ministry of Water
Resources, West Block-2, Wing-3, Sector-1, R.K.Puram, New Delhi-
110066.
2. Pr. Secretary, Department of Irrigation and Flood Control, Office of
‘Development Commissioner, Govt. of NCT. of Delhi, 5/9, Under Hill
Road, Delhi-54.
3. Divisional Commissioner, Revenue Department, 5, Sham Nath Marg,
Delhi — 110054.
4. Chief Executive Officer, Delhi Jal Board, Varunalaya Phase-ll,
Jhandewalan, Karol Bagh, New Delhi-110033.
5. Deputy Commisioner (Revenue), South West District, Old Tax Building,
Kapashera, New Delhi-110037.
6. Sh. V.K.Tandon, Additional Standing Counsel, Government of NCT of
Delhi, Chamber 404, Lawyers Chamber, Delhi High Court, New Delhi.
Copy for kind information to: O\ ;
[

1. PS to Secretary (Env.), GNCTD.
2. PA to Additional Secretary (Env.), GNCTD.
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Omed the Cg

und Water Boarg (CGwa,, Irrigat

Mmmittee Members and the Senior
Delhi Jal Board (DJB), Office of the Divisiong] C

ion and Flood Control Department,
Ommissioner,

List of Participants s at ANNEXURE-!

e of tubewells / borewells within 3 months.
disclosure applications shall be submitted in office of DJB

disclosure shall be made available on DJB website.
submitting application.

For voluntary
(HQ). The application form for
No fee shall be charged for

(Action: Deptt of Environment and DJB)

For fixing of water meters on borewells
to be fixed on borewells / tubewells

(Revenue).

(Action: Office of Divisional Commissioner)

* Regular action is to be taken by concerned D (Revenue) against illegal ground water
drawl including on complaints forwarded by Complaint Contrgl Room (CCR) of DyB and
a compiled Action Taken Report is to be submitteq by the office of Divisional
Commissioner to Deptt of Environment / Committee constituted by NGT.

e) / Office of Divisional Commissioner)

f thanks to the Chair.

it***til*t

Meeting ended with vote o

t&itt*iiﬁﬁ*iiiii
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DELHI JAL BoaRp
OFFICE OF THE SE(C) RWH/GwC
ROOM NO.220, VARUNALAYA: PHASE-1T.

AGH; NEw DELHI-110005

No.DJB/SE(c) RWH/Gwc/ Ty Dated |,

Subject: Action T

aken Report in the m
108 of 2

atter of Original Application
013 before NGT,

Reference: |Leatter No. F.10 (133)/Env/2013/8109-22 dated
©13.01.2014 £

M Additional Secretary (Environment),
GNCTD.

National Green Tribunal in its orders dated 03.09.2013 and 19,12.2013, In
the matter of Application Petition No. 108/2013 by Legal Aid National Greﬁ’:n
Tribunal Bar Association v/s NCT of Delhi & Others, had given certain
directions, Action taken Feport of the “Committee” constituted by the NGT
vide order dated 03.09.2013 was submitted to the NGT on 19.12,2013
indicating various  actions required to be taken by concerned

departments/agencies. The updated report on the various actions initiated
by this department js enclosed herewith,

Enclosure: As above. § W""\J“:’

2% )c\
(A.K. Gupta)

SE (C) RWH/GWC
Dr. Anil Kumar,

Director (Env.),

Govt. of NCT of Delhi,

6'" Level, C-wing, Delhi Secretariat,
LI.P. Estate, New Delh.

’////cf

| e




" Takep Report on ), POINts pertaining to DJB on the
t Submitted by the
er,

“Committee" to NGT on 19.12.2013 js

use of yy, . fomplete Plan tq Prevent 5, Unauthorized and illegal
s

water ag e l as jt regulations keeping in ming
N dateq 12th yy » 2010,

lt(S)r couenting u "uthorizeq ang llegal use of underground water as wel| as
0 r;g;;];; . 2 Contro m, with Telephone Numbers 1916(Toll free)

water sources for filling  water
Board/CGWA/Deputy Commissioner (Rey

registration, Applications not falling Within the aforesaig category will be

dealt as per the régulations in force from time to time. 186 NUumbers of

applications for registration of 327 water tanker Vehicles haye been received
up to 27.01.2014,. The applications will be SCrutinized i

Jal Board water tanker vehicles (owned/hired) will be

deemed registratiorﬁ

01.01.2014 is at Annexure-B.

.) for the Purpose wij be eligible for

Page 2 of 4
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rther information Sought by DPCC
DIB to the DPCe

, (Annexure-—C)-
Water Cell in DIB; ]

he Groy ater cgj has been CONStityteqy for proper management of
9’°”|”d N, N De SHSET a5 the notification dated 12.07.2010,
2onal officeg Fthe Delhi 34 Boar eCeives applicationg seeking permissions
for groung Water Extraction Executiye Engineer of the Delhi Jal Board,
N-Charge of the ONcerney area pytg UP the case w
based o the facts,

ith his recommendations

& COncerneq p missioner (Revenue) for
& Matter,

€puty Com

Format 0 PPlication for reQistration of all the eXisting €nergized groung
Water ap tion str Ctures hag been t up on web site of Delhi 3a| ‘Board
Or volunt disc] Sure of tube-wejs by the Public, Registratlon forms_wij
28 lece in__the - Office.. of. E:E; (GWCeH/RWH) \Y
-~Jhahdewalan, New Dejp;.

Varunalaya Phase-},

Advertisements shall be displayeq 4t the
allowing DB interface with the pubyj t the offic
Execut_ive Engineers, Zo

arioys Sub-d

I, Lodging of Prosecution

for illega) and
Underground water unde

ized €Xtraction of
r Section 15 of EP Ac 6.
This does not pertain to thjs department,

Page 3 of 4




-_ 7 S,
- FiXing of Water meterg on th
\ ~ groundwater Usage.

and fiy
/ . Once the complete data of

tube.

** permissible tube-we|ls shall beUbe iy ‘tn | lis e, raraRpons, @
specification and timelinas. ° Install water meters as per
extraction, appropriate Policy sha| ge‘ﬁ?t?sltlgn of cess on ground water
department baseq o € DProvisions €d on
Environment (Protectlon) A

ation of cess on

I the advice of the lg;v
N India Act, 1882,
Ct, 1986 ang N Easement

elhl Water Board Act, 1998.
V. Measures to pr

event
ground water in

Pollution as
Delhij :

well as check falling levels of

round water extraction connections have

been permitted.

(b) What are the conditions imposed where restoration of the ground water js
Contemplated and how many

Prosecutions have been launched against
unauthorized underground water extraction units and if 50, to what effect.

The report of the aut

horized tube—wells/bore-wel
to Environment Depa

Is has already been sent
rtment on 25.10.2013
The conditions im

posed for restoration of
Annexure-D. Furt

» the condition for having dual PlpIng  system instead of
conventional system with separate storage

tanks for Potable and non-
~ potable uses is incorporated.
, * The prosecutions are to be launched by Deputy Commissioners
(Revenue), GNCTD. :
Caaes i
a‘]’ﬂw/w

SE(C) RWH/GWC

Page 4 of 4
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Help Delhi Prevent Unauthorised and lllegal Use of Ground Water
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uthorisod  ovimer of the il soveca mentioned  in e
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